IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

0. A No.___ 302 , 1993

DATE OF DECISIONYS 493

Mrs. Ammini Alexander and

' KsAv—8breham Applicant (s)
M. CeP. Ravindrapath _ Advocate for the Applicant (s)
Versus

Union of Indjia répresented by Respondent (s)
Secretary, 0 Industiry,New Delhf and others

Mr. George C.P.Tharakan,SCGSC Advocate for the Respondent (s)

CORAM :

.

- The Hon’ble Mr. N, DHARMADAN JUDICIAL MEMBER

The Hon'ble Mr. R. RANGARAJAN ADMINISTRATIVE MEMBER

3 \k
Whether Reporters of local papers: may be allowed to see th‘e Judgement ?
To be referred to the Reporter or not 7h0 - %
Whether their Lordships wish to see the fair copy of the Judgement?
To be circulated to all Benches of the Tribunal

JUDGEMENT
MRe N. DHARMADAN _ JUDICIAL MEMBER

Eall el

‘Applica.nts ate wife and s;cond son.,:_o‘f‘ lai;e KT
Ale_xa_ndef: who died in hérness while work:!.ﬁg as UlC at the
Production pentre. Ettémamor on 11.9.90. Accord;i-.ng to i-:h?
‘applicants, the family is in indigent ciréums;aﬁc_e,.without
a compassionate appeintnent it will be difficuit to maintain
‘the family. Herce, _Ar'm;exure-A-l‘ applica{é;.on has been filed by
the first .applicarit for getting a cempassionate appointment
to the second ap;;lica{nt, the second son of the deceased govte
emplovyee. _".E'he applieation w@s‘ }filed as e_arly as ,o_n: 16..10.90.
Since the said applicétipn: wa's not oen‘sj:d'er‘ed by the Cirglg

".'L Relaxation Committee, the first applicant forwarded several



<n-vx\‘ .~ reminders. It is also breught to our notiCe that Annexure

A.l has beenudu;y recémmgnded by the Assistant Director,

‘the fourth rg;pondentﬁgﬁ the following statement:

"As regards vacancy position there is a post of
LIC vacant in this centre. It is therefore
requested that early action may kindly be taken
to provide appeointment on compassionate grounds
to Sri K. A, Abraham te mitigate hardship

due to death of Sri K.T. Alexander,UdC the
bread earner of the familye*®

He has also pointed out the Vacaﬁcy and indicated that

|
#

that vacancy can be filled up by appeintingithe applicant

NO‘ 26 -

2.

reply.

_Rsspondentéﬁﬁhxméﬁier some time for filimg

But having regardApo,the~£act that tﬁeﬁﬁﬁﬁﬁgﬁﬁﬁf*

is pending frem 1990 onwards, we are of the view that by

]

granting further time. theauﬂﬁaggkbixx}tha applicant |

w;ll be censiderably delayed. Heﬁce,hwebare,oﬁ ;he view“

®

that it will be proper to dispose of the application with

appropriate directien te the third respondent to tdke um - .

appropriate action for disposing of Anﬂéxqre A-l filed by (

the first applicant for ée;tingleompassionate appointment

to the second applicant, in accerdanceﬂwith lawe

3.

' Accerdingly; we direct third respondent to

’}u

consiﬁer and dispose of Annexure A-1 if he has not already

passed orders on the same.withln a period ef two months

o from the date of receipt of a copy of this judgment.

4.

Se

The application is disposed of as above.

There will be no order as to costs.
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